
CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI-05 

: 

) 

(DESTRUCTION OF RECORD RULES,1990) 

INDEX 
• 	 ___________________ 

E.r'/I.1.1 r'Io. ......................... .. 

1 .0  rders S1ieet.2i. 	..............   P. ..... ,h-. ..... . .... .to. . 	......... 

Judgment/Order dtd. 	 . . .Pg. . . . .i 
 

Judgment & Order dtd ................... Received from B.C/Supreme Court 

. ....... ...............Pg.1•.._1............. 

E . P/ vI . I 	 .. .1 g...  

R.e./C.P ................................................. I'g........... 

7 	VI.S ...................................... ............ . ......I'g ........... 	
0 	 - 

V 	
. 

RejOinder ......................... 	 Pg'.......  ....... ...-......to................. 	• 

Rep1r ............. .................... .................... Ig ....................... to............,,.., 

Any otl-ier l'apers..... ..... . ... ..I'g...................  

1 1 . .vex1lo of Appearance ... ........... ........................ ..... . . . . . . . . . . . ••., . . .............. • . • 

J\ddit.ional Affidavit ............... ,..................................  

Written Argtinients 	.................................. ............. ........................ 

	

;.... 	
0 

AiTleriderlient Reply by RespoIdents .................... ,.......,.,,.,..., 

1rxlendrllent Repl3r filed by the Applica.xit............ ..................... 

Counter Reply .................................................................. 

	

..............: 	. 

SECTION OFFICER JudL) 

0 

.7 



FORM NO 4 
(see Rule 42 ) 

CENrRAL ADNNISTT IVE TRIBUN : GUVAHATI BENCH, 
GUWWH/T I. 

ORDER SHEET 

	

rg in al No, 	 /_2 	L Misc.etjtj0 	
/ 

nternpt Petiti-on No..  
Review Application No.___ 

p p11 c at (s) 

Respond ent( 
- 

Avacate for.Applicant(S)  

Advo, catel fr Respofldet(s) 

	

-.-- 	 __ Note 5  of the RegistryDate 	
ORDER OF THE TRIBUNAL 

1 3.3.02 1  

- 

List on 15.3,02 for admission on the 
'praye 	

A.hmed, learned COUflS®j 
j 	 ; 	nrm V 

C. F. 1 	. 501- dosced 	 for the applicant. 
'Je IF / 

Dated  

y. 

	

mb 	

iember 

15.3.02 L 7 S 

Member 	 ce- Chaj rman 
mb 

None appears for the applicant, List 	- 
V on 27.3.2002 for admisSione 

member 	 ViceChajrman 
mb, 

List again on 26.3,2002 for admission, 



V 
0.A.Nc.82/2002 

27.3.2002 	The matter relates to allotment 

and shifting. By the impugned order 

the applicant who was working as 

léctriáian (SK) under the Garrison 

Engineer ; .. Air Force, Borjhar was ordered 

to shift from his present Quarter at 

Mountain Shadow to a new location. 

- 'HeardMr A. Ahmed, learned counsel 

for the applicant and Mr A. Deb Roy, 

-learned r. C.GS.C. Mr Ahmed submitted 

that in view o.:e. the, impugned order, 
amongst others. it will also cause 

dislocation in the studies of his 

children. Mr Ahmed referring to his 

_.. ........... . .. representation dated 24.1.2002 pointed 
........................ut 	that .....to 	of 	the 	applicant's 

... da.u.gHt.ers..a.r.% 	studying 	in 	different 

colleges and their examination have 

............................,tart7ed.. with. effect... from....i.-9..2-2002 and 

will continue upto 11 4 2002 

Upon hearing the learned counsel 

for theparties -and considering all the 

aspects of. the matter the impugned orderE 

dted 11/18.1.2002 and 13.2,2002, 

An,nexures A and D, so far the allotment/ 

shifting of the applicant is concerned, 

is ordered to be kept in abeyance till 

15.4.2002. The applicant shal1 

th:ereaftr vacate the Quarter No.87/2 at 

Mountain 'Shadow and shift to the new 

location. 

Subjet - to 	the 	aforesaid 

observation the application is disposed 

of. No,order asto costs. 

- 	. 	( D. N. CH0WDHURI 
' 	 . 	 . 	VICE-CHAIRMAN 

nkm 
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IN THE CE:NTRAL ADMINISTRATIVE TRIBUNAL. 

BLJWAHAT I BENCH SIJNAHAT I 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL.. ADMINISTRATIVE TRIBUNAL. ACT 1905 

OR I G i: NAL AFF:L.  I CAT I ON NO 	 22 
	 11 

Sri. Kameswar Ja 	 -App1 .icarit 

-Versus" 

The Union of Irdi.a 

& Others 	 Respondents 

I 	N 	D 	E 	x 

SI No 	 Partiru I are 	 Pace:' No. 

I. 	 Appi icat:ic:)n 	 1 to It 
Verification  

Anncxure- A 	- 

Annexure F.  

S 	 Annexure C 
 

6 	 Annexure-- D 	
- 

7. 	 Anne::i.re- F.  

U 	 ••nnexi..ire- F 	 Q 
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IN THE CENTRAL ADMINISTRATIVE TR I BLiNAL 

GIJWAHAT I BENCH AT GLIWAHAT I 

(AN AF'FL. I CATION UNDER SECT I ON 1$ OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL. ACT 1955) 

OR I B I. NAL AFPL.. I CAT I ON NO 	OF 22 

BETWEEN 

Sr i f:aTe'ie 	1 

Sir Fand:i t Maat::'i r J'a 

E].ectri.cian (51<) F rmanent 

OfficE of the carr'iscr E:r!qirieer,  

Air Force q  F O 	Borj hr 

Eu;ahat.. .....15. 

Appl icant 

-AND- 

1] 	The Un I on of I rd Ia represen tecJ by 

the Sec retary to the Boverrrnen.t of 

India Mini.et,ry of Dfence 

New Del ....i 

23 	The C W E (Air Force) 

PO- rrjhar,  

Bi1\!ahati-15, 

::;i 	The Garrj:on Enqineer,  

Air Forc:e 

(3.twa.hati-15 

-F(espc::nder ts 
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DETAILS OF THE AFFt :t CAT I ON 

1 	 F'ART I CLILARS OF THE ORDER AGA I NST Will CH 

THE AFPL. I CAT I ON IS MADE. 

This 	instant 	appli.cat.ion 	is 	made 

aqai n s t. the Order No 	2033/575/E II 85 ciated 

11 / 18 January 2202 and also order No. 2833/580/F: 

2 88 cia teci I 3022002 issued by t. he Respondent 

3 by which appl icant was asked for immediate 

slii ftinc at newly a 1 lotted quat.er at New 

Location from his present. quarter.  

JURISDICTION OF THE TRIBUNAL., 

The app I .i. c: ant dec }. ares that the subj ec t 

mat tsr of the instant app 13. c::at ion is within t he 

jurisdictic::n of the Hon' ble Tr:i.bunal 

LIMITATION 

The 	applicant, further 	dec 1 ares 	that 	the 

sLtbj ect matter of 	t h e 	i_nstant appl ic:ation 	is 

within the 	1 i m i tat:.ion 	pr'esc ri. beci under 	Sec tion 

21 	of the Adm:in :istrative Tr.i. buna 1 	Act 19B5.  

4 FAr ..IS OF THE CASE 

Fac te of 1: he c:: ass In brief a re p i yen below 

4.1 	That your humble appli. cant. a c::i tizen of 

India and as such 	he is enti. tleci to all the 

rip hts 	and 	privi I eqes 	quaran teed 	under 	the 

L:onsti .......ion of India 



4 $ .. 	T h a t. 	your 	appi icant 	is 	worki.nq 	as 

El ec:tr'i,c::in 	 Permanent 	under 	the 

r ri. sc:n 	Encj :i neer" 	Ai r 	For'c e 	:Bor"J ha r 

C:3uwahat.1_.15 

4 3 	That your applicant begs to state that 

he is a key per'sorn e I of the Ga r ri. son 

Engineer, 	iiir 	For'c::e 	c:'r"j har 	Ihe 

works 	duties and respons.ihi liLies of 

the key personnel a re round the c: I oc k 

They 	iiy be called for duty at any 

'Li me, 	The key personnel 	are genera 11 y 

ac:: c ornmoda ted 	wit hin 	or 	a round 	1: he 

of fice 	premises 	for 	the 	purpose 	of 

emergency duties as and when required 

4.4. 	That your app li, cant beqs to state that 

he is now working as key personnel at 

Moun 'La i. n 	shadow 	pc:'wer 	s 'La ti, on 	He 	:i 

s 'Lay i.rJ 	at 	Quarter 	No 	87/2 	Moun ta in 

Shadow since 1975 with his -faiiii ly . The 

said qiAar't er is within the said Power 

Station Campus 	His fami. 1 y consists of 

his father • mother 	wife and 4 ch. 1 dren 

who are study.inc at different colleges 

at 	Guwaha'Li 	and 	their - 	Examinations 

a I ready 	started 	from 	1 9"82-'-28$2 	and 

wi. 1.1 be compl e'Led on 1 1--'84-" 2882 IL is 

a 1 so pertinent to merit ion here that h i s 

f aL her is aged about 98 year's and hi, s 

mo 'L her i, s a I so aged abc:u 'L 85 year's 



4 5 	That your appi icant. beqs to state that 

the Respondent Ncu 3 issued an order 

No 	2033/575./E ii ES ciate 11.118 January 

2002 	in the above said Order your 

appl ic::ant 	was 	asked 	to 	shi'fI: 	h:is 

present 	ac c: ommod a ti.. or' 	at 	Noun tam 

Shadow to a new I ocation 	I t: is to be 

stated the new location is about 2 w 

From the present p1 ace of at: c ommo-

dat.ion of the applicant It is very 

dif-Ficul t for the applicant to wc:rk in 

ft 	ciuty 	frc:'m 	the 	new 	location 

especial 1 y 	at niqht 	f o r 	the present 

law 	and 	order 	ci tua ...ic::n 	Moreover 

Otht:?r 	essential 	things 	1 ike 	medic:: :ine 

•fnr 	t. h. p 	applicant' s 	old 	aqed 	parents 

are also not easily available at. the 

new 	loc:ation 	}3einq acjcjrieved 	by this 

your 	applicant 	f i. 1 ed 	representatic:in 

d a t e d 24...01 -2002 before the Respondent. 

No 	3 throuqh proper channel for recor ....-.  

si.derati on about allotment of new 

accommodation at the new 1 ocat:.i on from 

Mountain Shadow for proper d icc: harqe of 

his duti. es But the Respondent No 3 

ci Id not c:onsider the represen tati. on of 

the applicant and issueci a fresh order 

vi.de No 	2033/580/E II ES d ..ed 13....02- 

2002 	In this order also the Respc:ndent 

No 	3 a 11 ot ted the same acc ommodati on 

at the same place q :i = e 	at the above 

said 	new 	location 	for 	the 	appi.....:ant 

your applicant aqain filed a represcn- 
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tatcn 	d a t e d 	19--02--2$ 	before 	the 

Responden 1: No 3 but the Respondent did 

not c:onsi.der or disposed of the above-

mentioned two representations dated 24-

01 2002 and 19-2--'202, Now your 

app 1 i. cant 	a pprehende 	that 	the 	Respon- 

dents par-ticularly,  ., the Respondent No 

3 may evict yc:;ur applicant at any time 

+ rom his present ac: c: ommodat ion when the 

examinations ç)4: his children are qoinq 

on. As such +indinq no other 

al ternative your 	appi :Lc:ant. is compel led 

to approach this Hon ble Tr:t huna I 	-for 

seek inq Justice 

Annexre--A is the photocopy of orcier N.  

0:/57/F 	II 	88 	dated 	ii / 18 	January 

2002.  

Annexure--E: is the photocopy of 	repre- 

sentaticin eubm:.tted by the appi. .ic:ant in 

Hi ndi. 	 24-01-2002.  

nexure--C is the type copy of extract 

of the said reresentatic::n dated 24-01  

201102 in Encil...sh 

Annexure--D 	is 	the 	photocopy 	of 	the 

order No, 20:33/8/E: 2 133 dated I 3-02-

2002. 
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fnnexure-E 	is 	the 	photoc:opy 	of repre- 

sentat.ion 	submi. tted 	by 	the 	applicant in 

Hi.ndi dated 19-02-202 

Pnnexure-F 	is 	this 	type 	copy 	of 	e<trac:t 

of 	sai. d 	re::'resent.at.ic::in 	dated 	1 9---2ø2 

in 	Enpl:A. sh 

4.6 	That 	your 	applicant 	beps 	to 	state that 

there 	are 	32 	MES 	personnel 	1 iv.inq 	inside in 

the 	Mo..tntain 	Shadow, 	out 	of 	them 	only 	5 

persons 	are 	in 	s h i ft 	duty 	inc I uciinct your 

applicant. 	There 	are 	Junior 	personne). a n d 

also 	none 	key 	personnel 	who 	have been 

a? lotted 	in 	the 	Mounta. n 	Shadow 	compie::< 	but 

surprsi. nq 1 y 	the 	Respondents 	have 	ordered 

your 	applicant 	to 	shi. -ft 	at 	the new 

accommodation 	which 	is 	2 	rn 	Km 	away 	from 	his 

present p1 ace of duties, 

4.7 	That 	your 	app? icant 	begs 	to 	state 	that ever 

since 	his 	entry 	to 	the 	servic e 	of this 

department 	he 	has 	been 	rends ri. nq hi. 

devotona I 	and 	sincere 	service 	to 	all the 

concerned 	higher 	authorities 	with ought 

most 	satisfac tion 	There 	is 	no 	bi. emish + rom 

any 	quarter 	in 	any 	point 	of 	time 	in h i s 

entire 	service 	ii. fe 	He 	has 	all al onq 

c:arr'i.ed 	h:i.s 	 order 	without any 

protest 	but 	now 	the 	circumstances have 

compelled 	hi. m 	to 	a pproac hi 	thu. s 	fri buna. I for 

seek i. n q 	.i u ;ti. 	e 
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4 8 That 	your 	applicant submits 	that 	he is 

ready to shi f t his accommodation within the 

Mounta :i. n Shadow Cc:mp I ex 

4.9 That your appi ic::ant submits that the action 

of 	the 	Respondents 	ic; 	inala 	{ide q 	:3.1 IE:qal 

vhimsi cal and a I so a rbi trary Moreover, at 

the time of the +irl e&inations of the 

a pp 1 ic: ant s c hi I d ren the Respondents shou I d 

not ci:i. st.urb your applicant by issuing the 

sh:.i -f ti rig order of accommodation 

4.10 That your applicant submits that it is a 

fit 	case 	to 	interfere 	by 	this 	Hon bie 

Tribunal 	by passinq an interim order -for 

stayinci 	the 	shi-Ft.inq 	orders 	of 	the 

applicant vide order dated 11 ./ 18 January 

202 and 1 3-ø2-2C@2 to prot.ec t. t. he interest 

o-f the app]. :icant al onc with other farni ly 

members of the a pp 1 it: an 1: 

4 ii That 	this 	application 	is 	-  f:.i led 	bona 	+ids 

and for......is :interest of .3 ust ic:s 

51, 	 GROUNDS 	FOR 	REL. I E:F 	WI TH 	LEG(-\L 

::FflVIc]fIN 

5 1 	 For 	that • 	due to the above reasons 

narrated 	in 	cjetai I.e 	the 	at: t:i.on 	of 	the 

Respondents are in prima -fac is is :L 11 ega]. 	mala 

-F ide 5  arbi trary and w i thout jurisdiction 

Hi 



2 For 	that 	the 	action 	of 	the 	Respon- 

dents 	is 	hichly 	Il iecjai 	arbitrary 	and 	also 

H 	 violative of the fundamental 	richts 

5.3 Fort hat 	the 	ac: t ion 	of 	the 	Respondents 

is 	in 	tota:L 	violation 	of 	the 	Artic:les 	14 	16 	and 

2:1 	of 	the Constitution of India 

5.4 For 	that 	in 	the 	facts 	and 	ci rcum- 

stances of 	the 	case 	the 	applicant 

r"epresen tation 	for 	recc:ns:i.deration 	of 	his 

accommodation 	at 	present 	p1 c:e q 	 i e 	at 

H. 	 Noun ta .i. n Shadow 	shou I d 	be 	c:c:;ns:i dered 	by 	the 

H 	 Respondents 	without 	any 	delay 	on 	hu(yian i tar ian 

H 	
qr'ounds 

5.5 For 	that 	bei.nq 	a 	key 	personnel 	your 

a ppi ican t ouci ht 	to 	be 	ac c: ommoda ted 	:1 n 	the 

mountain Shadow 	complex 	Hence q 	the 	:t rnpuqned 

orders are 1 :Labie to be set aside and quashed 

5.6 For 	that 	non-key 	personnel 	and 	junior 

H 	persons are 	stay i. nq 	at 	the 	Noun t.ai n 	S hadow 

r: omp 1 ex without 	any 	disturbance 	by 	the 

Respondent As 	such 	t he 	impucineci 	orders 	of 	the 

H 	Respondents are 	i ii epa I 	and 	are 	lie hi e 	to 	be 	set 

as:i. de and quashed 

5.7 	Fec:) ct he 	in any view of the matter the 

ac...Lion of the respondents are not sustainable 

and henc:e the same is 1 iabl e to be set aside and 

quashed 



The 	app 1 i c:an t 	c: raves 	1 eave 	of 	this 

Hon bl. e Tn. buna 1 	to advanc:e further q rounds at 

the time of 	hear inq of this instant appl 

on 

6. 	DE:TAIL.S OF REMEDIES E:XHAUSTE:D 

That 	there 	is 	no 	other 	a I terna t ive 	and 

efficacious remedy 	avai I able 	to 	the 	app i i can 

:?c:eptirivc)kinq the 	Junisdictic::'n 	04 	this 	Hone bie 

Tribunal under 	Sec::tion 	19 	of 	the 	Administrative 

Tribunal Act 

7 MATTERS NOT PREV I OUSLY F I LED OR 

PENDING IN ANY OTHER COURT: 

That 	the 	applicant 	further 	dec lane 	that 

he 	has not 	fj led 	any 	appi i.cation 	writ 	petition 

or 	suit in 	nespec:t 	of 	the 	sLtbJ ec:t 	matter 	of 	the 

instant application 	before 	any 	other 	Court 1  

authority, n o r 	any 	such 	applic:al:ion 	writ 

petition or suit is pE:ndi ncj before any of them 

S RELIEF SOUGHT FOR: 

Under 	the 	facts 	a n d 	circumstances 

stated 	above 	the 	a p p1 i can t. 	most 

respectfully 	prayed 	that 	your 	L..c'ndsh:i. ps 

may 	be 	p1 eased 	to 	C: a 11 	for 	the 	nec:: onds 

of 	t. he 	case 	issue 	notices 	to 	i 	p 

Respondent 	as 	to 	why 	the 	re 1 i ef 	or 

re ii eves 	souc ht 	by 	the 	applicant 	should 

not be q ran ted and a -F ten hearing the 
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par"tiea 	and 	the 	cause 	or 	c:auses 	that 

may 	be 	shown 	your" 	L.or'dshi Ps 	may be 

p1 eased 	to 	di. r'ec: t 	the 	Respondents to 

q lye the fol 1 owinq re 1 levee 

8.1 	To 	c:ons:ider 	the 	r'epreentat. on 	filed by 

the 	app 1 Ic ant 	for 	rec::ons.i der'a t Ion of 

shi.-ft.inn 	or"r:har: 	issued 	by the 

Roe pon ci en 'Is 	and 	to 	ac c: ommod ate 	hi. m at 

t, he 	present 	p1 ac: e 	of 	ac c omrnoda t I on at 

Noun ta in Shadow 

8.2 	The 	Hon bl a 	Tr'ibuna 1 	may 	be 	pleased to 

set 	aside 	the 	impuqned 	order; No 

233/575/E 	11 	SB 	dated 	ii / 18 	Januar'y 

22 	and 	a 1 so 	order 	No, 	$33/8/E 2 

SB dat eci 	1 :22ø2 

e 	cc:;st of the application 

8.4 	Tn pass any other r'el ia'f or relieves to 

whir: h the app 1 Ic: ant may be entitled and 

as may be deem + It and proper by the 

Hon ble Tribunal 

9 	INTERIM ORDER PRiWED FOR 

The Hon b 1 a T r i bun a 1 may be p1 eased to 

stay 	t. he 	opera ti_on 	of 	the 	I mpunnaci 

or"c:iers Nc: 	233/573,'E II BS ciateci 1 1 / 18 
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Jinuary 	2002 	&nd 	al so 	order 	No 

2033/580/Eg 2 138 dated 3-2 

Issued by the Re:c:nrftn t No. 3 In t he 

c:ase of the app). :.icent 

10. 	Pppl ic::ation Is f:j led TrroLqh 

Picivoc:1:e 

11 	F'rticuiars of I 

I FQ 	N(:). 

Date Of Issue 

I ;si.ed from 

Payable at 

12 	LIST OF ENCLOSURES 

As stated above 

--Verification 
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VER I F I c::(T ioN 

I 	Sri. 	?swar 

 

J. 
	• 	Sb F'a.ndit Nil 

J hc:\ 	El ec: tri.c: :lan 	(BK) 	Permanent O+f ice o-f 	the 

Garrison 	Enqineer 	Ai. r 	Force F' 	.. — PcDrj har 

Gui.'ja hal :i -1 % 	c:lc: 	hereby 	so 1 emn I y 	'er 	4y that 	the 

s 	temi:!ri t.i. 	made 	i. n 	F:fa  r, ac: raphe 	I k C 	t  

are 	tr'ip 	to ffl\/ 1 ecie 

those made in paraqraphs 	C. — 

a r e 	beinq 	matte re 	of records 

are 	true 	to 	my 	.nc:'rmation 	derived there-from 

h 	I 	he) J. eve 	to 	be 	1: rue 	and those made 	in 

paractraph 	5 	are 	true 	to 	my 	I eqa]. advic:e 	and 	I 

liave not sLippressed any material -facts 

Piric:l 	I 	s:i. cjri 	this 	veri f :ic::ation 	today 	c:in 	th:is 

t 	c:lay c:f Na rc: Ii 

Dec:: 1 ara nt. 
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Annexure--C 

'iranslation 	of 	rel evant. 	portion 	of 	the 

representation from Hi ndi to Enq lish 

F:: r cxn 

1si:c u .. s. 225066 .j 

Kameswar 3 ha 

E lrc trsician (S f:: ) ( Permanent 

(3 E Air Fc:rce 

Bc::'rj har BLJahati-15 

Throuqh A S E E/M F3c::rJ har 

Sub Al lotment/Shi. ftinq of Key personnel 

New location) 

1 r 

With 	reference 	to 	your 	letter 	No 

233/575/E II BE dtd 	11/18 January 2002 that I 

am stay:inq at Quarter No 	87/2 Mountain E3haciow 

since 1975.  

That I am a shift duty staff and workinq at 

Mountain Shadc:w power station 

That 	there 	are:' 32 MES 	personnel 	leavinq 

.1. s. de Noun ta sin Shadow c: omp I e x i. n whi c: h e i q ht of 

them 	a re 	work i nc 	in 	si. cJe 	Noun tai n 	Shadow 

complex 	Out of them only five personnel are 

shi. -ft cuLt: y staff inc 1 ucli.nq myse 1 -F 

That I am or -dared to shi ft my quarter to 

new location which is approximately 2 Km away 

from my duty place I hat my Everi:ng Sh.i ft duty 

starts at 2 p m to 10 p m and niqht shift from 

iGxn to 06 a m it will be very di ff .icul. t to me 

attend my duty at evensinci night. shi. -ft 



1? 

That I 	have a 1 ready filed an application 

re --- al I otrnent. 	of 	my 	mountain 	shadow 

acc:ommodat I on 	)3u t 	su v' pr i sIng 1 	 i or" 

personnel and also non-key personnel have been 

a : lotted the said accommodation 	i e 	A/3 Aam 

type (Key Per ftr ) that. my  -Fami I y consist with 

2 nos 2 dauc ht,er who a re studyinci In diFferent. 

c: o 3. 1 egos and their examination is runn :in g + rom 

19 feb to 11 A p r" 2fl2 that is why I am n::tin 

position to shl + t my qtr 87/2M,/S to 14 1 4 NIl an 

Nacjar new 1 oc: ation 

TP  
(\Q 

TIL,  07M 
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Annexure-" F 

1 rans I a ti on 	of 	re 1 evan t 	port ion 	of 	the 

r"epr'esentat:i.. on + rom Hind.i to Enc: I ish 

Dt 19-02-2002 

v' c: n 

NEb 22526 

Kacswr Jha  

El ec:: tr'ic..ian (S F:::  ) (Fer'rranent) 

(3 E Pi:i r F: c: r. c:: c  

Bor'j har (3uwahat.i-'15 

( Thrc:uqh A S E. E/M E'.c:'r'J har 	Guwahat..'i - ib 

Sub (;1. 1 ot.ment/Shi ft.:inq of Key personnel cl tr 

( New 1 oc: at I on 

Letter No 233/5E30/E 2 BS c:1 t 13 Feb 2552 

gums 
With 	re:ference 	to 	your 	letter 	No 

23/58S/E 2 88 dtci 13 February 2552 

That being a shift duty staff it is very 

ci :j 4 f icu I t to a ttend my duty from the q t new 1 y 

al lotted top me at evening and night 

1' ha t. 	1 1: 	1 s 	a 	mat '1: er 	o + 	s tr an cj e 	that 

temporary quarter (,'3 	( ssam Type ) 	whi. c: h is a 

!'::ey persc::nne I qi.trt er has been all otted to suc: h 

a per'sc:n who is not a key personneli n spite of 

the senIc:)r'ity of my appi ic:atic::'n 

That 	quarter 	P 91 /bl oc: k 	( Mountain 	Shaç(ow 

is a c: ivi 1.ian N/ac: cc:mmod at I on but :i t has not 

been a 1 Ic.') 1: ted to me whet her as I. t is a 11 o t ted to 

an army persorine :t 

That some of the MFS pr'sonnel are not 

I eavincl w i t h their -fami 1 y They are viol atinn 

Sub-Rule'306 of 1978 by subletting the quay ....er 

dr 


